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IN THE COURT OF THE ASSISTANT SESSIONS JUDGE:  

    UDALGURI: ASSAM 

 

      PRESENT: Mr. R.LAL, AJS  

       

Sessions Case No.124 /2015 

 

       STATE OF ASSAM 

          Vs 

       Tasor Ali   

 

DATE OF EVIDENCE: 10.02.16 

DATE OF ARGUMENT: 25.02.16 

 DATE OF JUDGMENT: 25.02.16  

ADVOCATE FOR THE PROSECUTION: Mr. BK Chetri  

ADVOCATE FOR THE DEFENCE: Mr. T. Boro 

 

CASES REFERRED: 

 

JUDGMENT: 

 

1.  This is a case charge sheeted amongst other under 

Section 376 IPC. The prosecution case commenced on the 

basis of an FIR fi led by Tuta Miah stating inter-alia that 

on 10.12.2014 accused had caught hold of his younger 

sister outside the house raped his younger sister. In that 
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background the Rowta Police Station case No. 13/2014 

was registered. As per record during the investigation, 

the police officer got the victim girl examined by the 

doctor.Statement of witnesses was recorded and other 

usual formalities were conducted. At the end of the 

investigation the police off icer filed the charge sheet vide 

charge sheet No. 41/15 dated 12.07.2015.   

 

2.  On receipt of the charge sheet the learned Magistrate 

took cognizance of offence. The accused Tasar Ali  

appeared and vide order the learned Magistrate 

committed the case to the Court of the Session. The 

learned Sessions Judge transferred the case to this Court 

for disposal. On receipt of the record, charge was framed 

against the accused person under Sections 376 IPC. 

Alternate charge under Section 417 IPC was framed. The 

prosecution has examined two (2) witnesses to prove the 

charge while the defence has examined none.In the case 

at hand the following points therefore needs to be framed 

and determined.  

 

3.  POINTS FOR DETERMINATION: (a) Whether the 

accused on 10.12.2014 committed sexual intercourse 

upon the victim MB without her consent or against her 

will? (b) Whether the accused had promised to marry the 

victim knowing that the promise was false and thereby 

falsely induced the victim to deliver her body and chastity 

to the accused person?   
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4.  DECISION AND THE REASONS THEREOF: In this case 

prosecution has examined 2 (two) witnesses.PW1 Tuta 

Miya (informant) is an important witness and he testified 

that in 2014, one night, his sister was found missing from 

the house and so he started looking for her. PW1 deposed 

that at about 500 metres from the house, there is a 

jungle and in that jungle, he saw his sister with the 

accused. PW1 averred that at that time as the accused 

fled away, he filed the FIR.  

 

5.  PW1 deposed that after fil ing of the FIR, the family 

members of the accused approached him and a 

compromise was reached. PW1 would state that within 1 

month of the fil ing of the FIR, he gave his sister in 

marriage to the accused and since then they are living 

together and one child has also been born to the couple. 

In cross examination PW1 would answer that his sister 

was aged 20 years at the time of the incident. 

 

6.  The name of the victim cannot be disclosed in the case of 

the present nature and she would be known by the initials 

MB hereinafter also referred to as PW2. This witness has 

stated that she was in love with the accused and on the 

relevant date, she had gone out to meet the accused 

person. PW2 would further state that at that time, her 

family members suddenly arrived and so the accused 

panicked and ran away.  
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7.  PW2 has averred that soon thereafter a compromise was 

reached between the two families and she got married to 

the accused and since then is living with him. The 

prosecutrix deposed that out of the wedlock, one boy 

child has been born. 

 

8.  In view of the evidence on record, it is transparent that 

PW2 and the accused were in love and that  they 

subsequently got married. The criminal case appeared to 

have been filed because the informant was not aware of 

the love affair of his sister with the accused . It is evident 

that the principal prosecution witnesses have not 

implicated anything against the accused person. In the 

result, the accused stands acquitted and set at liberty. 

Bailor discharged.  

  

Given under my hand and seal of this Court on this the 

25 thday of February, 2015 

 
(R Lal) 

Asstt. Sessions Judge, 
   Udalguri: Assam 

 

 

 

 

 

 
 


